118

Investigation into Alleged Environmental Violations by
Central Coalfields Ltd in Piparwar OCP:

Report of Committee appointed by Hon’ble National Green
Tribunal in Sanjay Chauhan vs CCL & Ors (OA 39/2020/E2)
vide order dt.22.06.2020

Date of submission: 14 September 2020



1. INTRODUCTION

The North Karanpura coal belt in Jharkhand state straddles the districts of
Ranchi, Chatra and Hazaribagh and contains a large number of coal mines of various
vintages and size, as well as some coal washeries and thermal power plants. In spite
of the existence of multiple environmental regulations, there has been repeated public

concern at the extent of environmental pollution in this region.

The Hon’ble National Green Tribunal is currently hearing a case (OA No. 39/2020/EZ)
in which the petitioner (Sanjay Chauhan, a resident of Dakra village of Ranchi district)
has complained of non-compliance of environmental clearance (EC) conditions in the

case of Piparwar Opencast Coal Mining Project (OCP) of M/s Central Coalfields Ltd.

The Tribunal, vide its order dt.22.06.2020 constituted a 4-person committee to

verify the factual position on the ground. The committee consisted of:

1. Dr. Sharachchandra Lele (Distinguished Fellow in Environmental Policy &

Governance, ATREE, Bengaluru)

2. Dr. Hemen Hazarika (Scientist D, representing Ministry of Environment,
Forests and Climate Change (MOEFCC), Regional Office, Ranchi)

3. Dr. G. P. Singh (Scientist D, representing Central Pollution Control Board
(CPCB), Regional Office, Kolkata), and

4. Shri. A. K. Yadav (Regional Officer, Hazaribagh, representing Jharkhand
State Pollution Control Board (JSPCB), which acted as the Nodal Agency).

Due to the COVID-19 pandemic and the consequent restrictions on travel, the
committee’s field visit was delayed, and the committee requested and was granted
time till 16 September 2020 to submit its report. The committee conducted its visit to
Piparwar OCP on 2" September 2020. This report presents the findings emerging
observations made and discussions held with the petitioner and the respondent during
the field visit, and perusal of related documents by the committee. We begin with a
brief description of the coal mining project. We then summarise key points that
emerged from recent inspection reports and/or notices issued by MOEFCC and

JSPCB, followed by our own field observations. Where we have observed significant
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non-compliance, we have given our estimates of the duration of non-compliance, and
also added recommendations for how remediation may be carried for the immediate

future. We end with a wider observation of the environmental trajectory of the region.

2. BASIC INFORMATION REGARDING THE PIPARWAR OCP
The Piparwar OCP is located in Tehsil Tandwa of District Chatra of Jharkhand state.
The mine lease area is 1120.25 ha (see Figure 1). The OCP was commissioned much

before the EIA notification with a normative capacity of 6.5 MTPA, and was

subsequently granted an EC for a normative capacity of 10 MTPA (vide EC dt.
11.06.2007). This was later modified to allow for a peak production of 11.5 MTPA (vide
EC dt.28.02.2012) and further allowed to expand to a normative capacity of 12.5 MTPA
(vide EC dt. 20.05.2014).

Figure 1. Piparwar OCP as seen from Google Earth (red line is mine lease boundary,
yellow line is district boundary)

3. SUMMARY OF MOEFCC AND JSPCB REPORTS PRIOR TO THE
NGT COMMITTEE’S FIELD VISIT

The MOEFCC’s Ranchi office had submitted a monitoring report dt. 15.02.2019
(Annexure 1) in which various instances of non-compliance and partial compliance

with EC conditions were noted.
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The major issues noted in these reports were:
a) Delayed construction of dedicated railway siding (at Rajdhar),

b) Poor arrangements for coal dust suppression and runoff collection at the

currently used railway siding at Bachra,

c) Poor management of stormwater drains and high level of pollutants in effluents

from workshop.

4. OBSERVATIONS REGARDING CURRENT NON-COMPLIANCE
AND RECOMMENDATIONS FOR THE FUTURE

When the Committee visited the Piparwar OCP, it was informed that the OCP had shut
down operations on 10 June 2020, and no coal extraction was taking place and only
the existing stock of coal was being despatched. However, keeping in mind that the
non-compliance is alleged to have been in existence for many years, the Committee
visiting various parts of the OCP with representatives of the project proponent and the
petitioner, and obtained various documents, to ascertain the history of the OCP

operations.

4.1 Major issues:

Petitioner’s Allegation: Non-construction of CHP, and non-construction
of railway siding resulting in coal transport by road

The petitioner alleged that a) the CHP had not been constructed [pt.7] and
b) the railway siding had not been constructed [pt.10-12], and consequently,
c) coal transport was happening by road, which was in violation of the EC

conditions [pt.13].

[At the outset, it needs to be clarified that the issue of Coal Handling Plant
(CHP), conveyor belts and final transport of coal are integrally linked. In a
system where CHPs are used, conveyor belts bring the coal from the mine pit
to the CHP, which includes a covered crusher and a silo into which the coal is
automatically loaded. The silo is supposed to sit astride a railway siding so that
it can drop the coal into the railway wagons; this entire arrangement minimises

the emission of coal dust. The CHP is supposed to be equipped with sprinklers
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to further minimise dust emissions. Note that the CHP cannot be operated

meaningfully if the coal transport is being done by road. If trucks are used, they

are loaded using JCBs or front loaders.]

Requirement as per the EC conditions: It is clear from the various ECs that
a conveyor belt, CHP and dedicated railway siding were an integral part of the
project. The original EC dt. 11.06.2007 permitted coal transportation “by road
using about 1500 vehicles to nearby railnead at a distance of 8km”, which in
this case is the Bachra rail siding. At the same time, Specific Condition (x)
required that the “railway siding [already] under construction with Rapid Loading

System to replace transportation of coal by road, shall be constructed in a time

bound manner and have adequate arrangements for dust suppression”. Again,
as per the EC dt. 28.02.2012, Specific Condition (ii) required that “Mechanised

silo and wagon loading shall be commissioned by March 2013 and a railway

siding shall be established for coal transportation to reduce the dust pollution in
the area”’ [by the same date]. Finally, the MOEFCC superseded the EC
dt.28.02.2012 and granted a new EC dt. 20.05.2014, which requires that
(Specific Condition iv) “two sidings shall be completed by June 2014” and

(Specific Condition v) “No_coal transportation by road shall be permitted

thereafter”. The EC of 2012 also clearly mentions that transport of coal from the

mine is by conveyor system after pit crushing.

In short, it is clear that while CCL was allowed to transport coal by road to the
Bachra rail siding initially (in 2007), it was required to construct a (dedicated
railway siding) in a ‘time-bound manner’, which it subsequently committed
completing by 2013 and then again by June 2014. The last EC specified that

no road transport was to be carried out thereafter.
Observations by this Committee:

a) CHP: From documents provided by CCL and from the field visit, it is clear
that the CHP itself had been constructed many years ago, even before

2007, and is visible today (see Figure 2). As such, the non-construction of

the CHP itself is not the issue. However, the railway siding linked to this
CHP did not get completed by 2014 as committed, but only mid-2017 (see
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point ¢ below), and so the Silo was never used between 2007 and mid-2017

(as per information provided by CCL).

Figure 2. Coal Handling Plant with Silo inside Piparwar OCP above tracks of the
Piparwar/Rajdhar siding

b) Conveyor: A conveyor system is in place from the pit to the CHP (see
Figure 3). However, as mining operations had ceased when the Committee
visited the mine, it could not be determined whether the conveyor system
was actually being used. Since this part of coal transport occurs within the

mine lease area, we have not pursued this matter further.

Figure 3. Conveyor belt inside mine (see arrow), now non-operational.
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However, the field visit showed that the coal from the mine was being
stocked largely on the ground in a coal yard (see Figure 4) near the (mostly
unused) CHP and the coal washery (which is also part of the project). The
coal yard did contain sprinklers for dust suppression. But the arrangements
for containing and treating the runoff water (rain and sprinkler) from the coal
yard were inadequate: There was no catch drain around the coal yard, and

the runoff was pooling in various low-lying areas (see Figure 4) before

reaching the settling tank. (This non-compliance was also pointed out in the
MOEFCC report of 15.02.2019).

Figure 4. Status of coal yard near CHP (left) and the poorly managed runoff from the
coal yard (right)

c) Dedicated Siding: As per information provided by CCL, the dedicated
siding (hereinafter Piparwar/Rajdhar siding) over which the CHP is located

became ‘operational’ only in July 2017. Therefore, coal transport to the

Bachra siding by road (a distance of 8km) continued for 5.5 years beyond
the date permitted by the EC of 2014.

d) Loading at Piparwar/Rajdhar siding: It may be noted that rail wagons can
be loaded in two ways: from the silo in the CHP, or simply by using front
loaders or dumper trucks. When the committee visited the site, the CHP
(silo) was not being used, and the loading of wagons was clearly taking
place elsewhere along the siding with the help front loaders, which

generates much more dust as compared to the use of the CHP with silo.



Upon repeated questioning, CCL conceded that the CHP was used for

despatching only 17 rakes so far (about 57,000 tonnes of coal: see , and all

the rest of the coal had been despatched primarily via the Bachra siding

(7km away) and a small amount in recent times via the Piparwar/Rajdhar

siding located within the mine area.

Table 1. Breakup of coal despatch from Piparwar OCP by different routes

Sl. Year Coal Despatch to
No. Produc-
tion _ _
(Million CPP Bachra SILO on Direct loading on | By Road / | Transfer
Tonnes) | (Tonne) Siding Piparwar/Rajdh | Piparwar/Rajdhar RCR (Tonne)
(Tonne) ar siding Siding (Tonne)
No. of Rakes (Tonne)
(Tonne)
2017- . ;
1. 2018 9.45 5,353,305 | 490,932 Nil Nil 3,454,455 | 1,003,940
2018- 9 Nos.
2. 2019 7.00 4,482,201 509,990 (29,950) 294,686 2,658,999
2019- 7 Nos. ;
3. 2020 4.32 3,507,414 | 120,747 (23,441) Nil 2,493,495
2020- i iig
4. till 0.516 483,470 Nil* 3 876 Nil 622195
date (3.878)

Note: 1. Coal produced from Piparwar OCP is washed at Piparwar CPP (coal processing plant or
washery) and then the washed coal from Piparwar CPP is despatched from either the Bachra Siding or
Piparwar/Rajdhar siding, or buyer directly transported the coal by road from the OCP (RCR column).

2. The above data are as provided by CCL. The figure of “Nil” for Bachra siding despatch in 2020-till
date is incorrect, as CCL officials acknowledged that the trucks in Figure 8 below were indeed going
from Piparwar OCP to Bachra siding. Even though mining operations are closed, the stock of coal in
the coal yard is being despatched.

e) Status of Piparwar/Rajdhar siding: The arrangements at the siding

(where front loaders were being deployed) did not conform to the 2015

CPCB guidelines for railway sidings, viz., there was no screen, no green

belt, and no arrangements (drains, settlings or settling tanks) for containing

the runoff of contaminated water (see Figure 5).
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Figure 5. The Piparwar/Rajdhar siding inside Piparwar OCP commissioned in 2017,
with no screen, 3-tier plantation or runoff collection system

f) Further serious violations during coal transport by road to Bachra
siding: Not only is the coal transport to Bachra siding happening in non-
compliance of the EC conditions, but further serious violations were noted

even in this transportation activity:

i. Road transport of coal was resulting in much spillage on the road

and consequent air and water pollution (see Figure 6).



Figure 6. Road from Piparwar OCP to Bachra siding covered with coal dust

Following the sinking of the pillars of a bridge on the Damodar
river, rather than take a longer route, the truck transporters have
dumped debris onto the river to create a temporary crossing in
complete violation of rules regarding river protection. Although
this crossing was removed by the district authorities once in early
2020, the debris continue to block the Damodar river (see Figure
7), and it seemed that the siding might still have been in use at

the time of the NGT Committee’s visit.

10
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Figure 7. Bridge on Damodar River under repairs, with temporary crossing created at
the back (left) and close-up of temporary crossing (right).

iii. Finally, the trucks were operating without any tarpaulin covering
on the coal (see Figure 8). This is in violation of the EC General
Condition to use ‘trucks covered with tarpaulin at all times’, for the
obvious reason of reducing spillage and the pollution that follows
from it. This was the most egregious and blatant form of EC

non-compliance observed by this Committee.

Figure 8. Trucks loaded with coal without tarpaulin covering waiting in line outside
Bachra settlement
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g) Non-compliance of norms at Bachra railway siding: Finally, the manner
in which the Bachra siding is managed again is in non-compliance with basic

norms for such coal sidings (see Figure 9):

i. The platform is piled with a thick layer of coal dust, which

eventually gets washed off onto the tracks and elsewhere;

ii. No catch drains to catch the runoff and settling tank to remove

the coal dust have been provided;

ii. No walls and 20 ft screens have been provided around the
siding;

iv. No 3-tier plantation has been provided outside the walls to act

as a wind barrier.

It may be noted that these non-compliances were also pointed out in
the MOEFCC monitoring report of 15.02.2019.

It may also be noted that there is a primary school right next to the
Bachra siding; therefore, non-compliance with dust pollution control
norms at the siding directly endangers the health of the school

children.
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Figure 9. Status of Bachra rail siding

4.2 Other observations:
The Project Proponent informed the Committee that Piparwar OCP has been closed

since 10.06.2020, although MOEFCC is yet to receive any official communication of
closure of operations and coal remaining in the coal yard is still being transported. It is
recommended that the Project Proponent should implement the conditions of Mine
Closure Plan as per rule, and take all necessary maintenance and environmentally

protective actions going forward.

4.3 Summary observations and recommendations
Air, water and soil pollution created by fugitive emission of coal dust from the handling

and transportation of coal constitute the most important public health impacts of coal
mining operations. It is clear that the Piparwar OCP, although currently no longer
extracting more coal, has been in non-compliance of a number of EC conditions
imposed in the interest of minimising this public health impact, and that this non-

compliance has persisted for many years.

The past environmental harm can neither be condoned nor can it be rectified. Going
forward, the obvious recommendation is to completely and immediately cease all coal

transport by road outside the mine lease area. Further, the ECs of other mines from

13
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where coal is being brought to the RCM or Bachra siding, or perhaps being despatched
via the Piparwar/Rajdhar siding, need to be scrutinised and if necessary modified to
minimise this impact. Clean-up and remedial operations need to be initiated at all the
sidings and the coal yards to prevent further fugitive emissions through wind and

runoff.

Finally, two policy issues need to be noted. First, as Table 1 shows, about 2/3" of the
coal despatch is actually taking place purely by road (i.e., never going to any
siding). This is the consequence of the policy permitting “on-road sales” and “e-
auctions” Therefore, any EC condition specifying that “no further transport of coal by
road shall be permitted after such-and-such date” is rendered completely infructuous.
This policy needs to be seriously re-examined and amended by the MOEFCC and

Ministry of Coal.

Second, the focus of EC conditions is on various measures to be adopted towards
pollution control (transport by rail, use of conveyors and CHP, transport by rail, use of
sprinklers, etc.). But the only way to know whether these measures are having the
desired outcomes is to carry out frequent and continuous monitoring of ambient
environmental conditions at multiple locations that are most relevant to public health
and ecosystem impacts. . For instance, EC condition specifies the monitoring of air
quality outcomes at select locations. But this monitoring (done 4 times a year) is
typically being done within the mine lease area, where pollution is naturally expected
to be quite high and where the air quality standards also permit those high levels (e.g.,
the standard for PM1o inside the mine lease area is 300 ug/m? for Karanpura coal belt
as per EPA Rules 1986, whereas the NAAQ standard for residential areas is 100
ng/m3). No independent air quality monitoring is happening in the nearby township or
settlements lying along the roads used for coal transport. Only recently (28.02.2019)
JSPCB issued a notification asking that Continuous Ambient Air Quality Monitoring
Systems (CAAQMS) be set up at railway sidings. While welcome, this is still
insufficient. Data submitted by the petitioner to this Committee, of 24-hour AAQ
measurements done at 5 public locations in the Dakra area by a NABL-accredited lab,
indicate very high levels of PM1o (>300 pg/ m3) and PM2s (>150 ug/m3) when the
standard is 100 and 60 respectively (see Annexure 2)! No data are available publicly

from any other source to cross-check this. Similarly, with so many rivers in the region,
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one would expect ambient river water quality to be checked regularly by an
independent agency, but again, such a system is missing. This gap in ambient
environmental quality monitoring and linking it to enforcement needs to be

addressed urgently at a policy level.

5. THE LARGER ENVIRONMENTAL CHALLENGE IN THE NORTH
KARANPURA COAL MINE BELT

As the map in Figure 10 shows, the North Karanpura region has a large number of
coal deposits, and even though some old mines are supposedly reaching the end of
their lives (such as Piparwar OCP), mining activity is likely to expand very significantly
in the coming years with the opening of new large mines (e.g., Sanghamitra OCP,
Ashoka West OCP, and Piparwar Expansion OCP). Equally important, attracted by
the coal deposits, the region is seeing an expansion in coal-based thermal power
plants (TPPs). The 2400 MW Tandwa TPP by NTPC is about to be commissioned,

and several TPPs are planned in a 25km radius of Dakra.
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Figure 10. Overview of North Karanpura Coal field region, showing all the notified coal
blocks. Black dots indicate the mines of Amrapali (northernmost dot), and Piparwar,
Purnadih, Rohini and Dakra; red star indicates Tandwa TPP. Green lines indicate
district boundaries and blue lines indicate rivers.

The cumulative environmental impacts of these developments cannot be
understood through individual EIAs or investigations of individual projects. In
particular, coal transport occurs outside project premises on public roads or via
common railway sidings used by multiple projects. Similarly, in a region rich in rivers,
the impact of cumulative forest loss and mining activity on rivers and groundwater
hydrology can only be understood at the catchment or sub-basin scale. The public
health and socio-economic impacts of such large-scale mining and TPP activity again

will be non-linear and complex.

Experience from elsewhere, such as Dhanbad (Jharkhand), Singrauli (Madhya
Pradesh/Uttar Pradesh), Jharsuguda (Odisha), and Tamnar-Ghargoda (Chhattisgarh),
shows that, in the absence of forethought, such coal-rich regions quickly end up as
“critically polluted areas”, with enormous damage to public health and the wider

environment, unending environmental litigation, and social conflict.
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X To avod this region having a similar fale, we urge that a wider and long-term
perepect:ive be adopied. thal a process for region-scale environmental carrying
capacity estimation be carried odt. and thal future project planning and
environmental clearances be based on such an understanding and through somse

mechanisms for region-scale coordination.
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ANNEXURES

1. Monitoring Report of Piparwar OCP submitted by MOEFCC Regional Office
Ranchi on 15.02.2019.

2. Results of 24-hour ambient air quality monitoring in the Dakra region submitted

by the petitioner to the Committee.
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ANNEXURE 1 136

Government of India / T¥T 95T
Ministry of Environment, Forest & Climate Change
TR A U Searyg giads gy
Regional office (Eastern Central Zone) / (34T &g &g $aier)
Bungalow No.A-2, Shyamali Colony, Ranchi — 834 002
; TATH T -2, ST HHT, W4 - 834 002 i 3 ahardh 1
TR W Tel: 0651 - 2410007, 2410002, E-mail: ro.ranchi-mef@gov.in o & w1

No. 103-459/EPE/ 293 R Dated: 14,02.2019
T s
0,
The Director,
Monitoring Cell,

Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhavan, Jorbagh Road, Aliganj,
New Delhi — 110 003.

Sub: Monitoring report of Piparwar Opencast Project of M/s Central Coalfields Ltd. located in
District- Chatra, Jharkhand — regarding.
Ref: Ministry’s Clearance letter no. J-11015/76/2013 - IA IT (M) dated: 20.05.2014
Sir,
I am directed to inform you that Piparwar Opencast Project of M/s Central Coalfields Ltd.
located in District Chatra, Jharkhand was monitored by Regional Office Ranchi on 20.12.2017
and the monitoring report is being sent to you as annexure with this letter. The project authorities

have submitted the requisite data on 18.01.2019 and so the monitoring report is being submitted
late. It was observed that the following conditions need special attention:

Specific Conditions:

Following conditions was not complied:

(Condition no. lvii): Latest time series of [and use maps based on satellite imagery has not been
submitted by project proponent.

Following conditions were partially complied:

{Condition no. iv): Construction of railway sidings was being done late compared to EC
condition. It was told to provide fixed water sprinkling system at the railway siding. Also
plantations should be developed along the new siding,

(Condition no. ix): Cross section of the benches mentioning their slope must be submitted. A
progressive action plan on the issues with proper sloping has not been submitted. It is requested
to submit the same as per stipulated EC condition.

(Condition no. xii): The level of particulate matter (PM2.5) ranges from 24 to 70 ug/m3.
(Condition no. xxiii): At workshop discharge after oil & grease trap station, COD, O&G and
TSS were higher than prescribed limit.

{Condition no. xxiv): The CSR expenditure for the year 2014-15, 2015-16, 2016-17 & 2017-18
is less than the EC stipulations.

(Condition no. xxvii): The drains in the CHP area created by project authorities were silted and
not maintained properly and coal dust spilled from edges. Drains should be well
maintained/desilted regularly. Pucca drains should be made. For CHP no separate ETP was
found.

(Condition no. xxviii): In monitoring data of quarter endings September 18 of the year 2018-19,
COD, 0&G and TSS are higher than prescribed limit at Workshop Discharge after oil and grease
trap.




(Condition ne. xli): No fixed water sprinkler was observed in the railway siding. There was
some water sprinkling done by water tankers but it was not sufficient as thick dust layers were
observed on the roads of railway siding. Fixed water sprinklers must be installed at the railway
siding. Boundary walls were also observed at the railway siding but it was too short to act as dust
barrier. It was suggested to plant trees at the railway siding. 1t was also suggested to use bamboo
sticks and grow creepers on them at the boundary walls that would act as dust barrier.

In the route to both of the railway siding coal dust layers were observed and these would get
carried away (with rainwater) into the low lying areas and natural nalas. Project authorities also
showed another railway siding. Fixed water sprinkling system was not installed at this railway
siding also. Water sprinkling was done by water tanker there. Some plantations were
developed/grown along the road to railway siding and near railway siding. But project authorities
must make more serious efforts/arrangements to control/minimize coal dust pollution at the
railway siding.

Dust layers were observed on the floors of coal handling plant area. Scrapping of coal dust from
floors may be done regularly to control coal dust pollution. Fixed water sprinklers may also be
provided in the area.

(Condition no. xliii): At some places roads were not maintained and it was told to project
authorities to regularly maintain the roads. Some plantation has been developed in the project and
along the roads. But 3 tier green belt development has not been done along all major approach
roads.

(Condition no. xlv): More efforts should be made to develop massive plantation in open spaces
in and around the mine and 3-tier avenue plantation along the main approach roads to the mine.
(Condition no. lii): Water level on the piezometer could not be ascertained due to some fault. It
was told to maintain the piezometers so that ground water level could be verified. In the
monitoring data of quarter endings March 18 of the year 2017-2018, Fluoride (F) & Nitrate
(NO3) are higher than prescribed limit.

(Condition no. liv): STP was not observed. The drain in the CHP area created by project
authorities were silted and not maintained properly and coal dust spilled from edges. Drains
should be well maintained/desilted regularly. Pucca drains should be made.For CHP no separate
ETP was found.

(Condition no. Ixi (b): A copy of standard operating procedures to bring into focus any
deviation/violation etc. of environmental or forest norms/conditions must be submitted to
Regional Office Ranchi.

Following conditions were being/reportedly complied but further action needed:

(Condition no. vii): Project authorities could not show water level in the piezometer. Project
authorities must also submit report to CGWB as per this EC Condition.

(Condition no. viii): Project Proponent should submit copy of Pollution under Control (PUC)
certificate of few vehicles (operating in the mines) as sample.

(Condition no. x): At many places roads were broken and needed repairing.

(Condition no. xiv): Project Proponent should submit names of environmental engineers/
ecologist with their designation working for the project.

(Condition no. xvii): Project authorities have submitted working plan which is signed in the year
2014. A latest surface plan showing lease area and other features rivers, dumps (O/B, soil, coal,
etc), green belt developed, etc must be submitted to Regional Office Ranchi.

(Condition no. xxi): No other embankment was shown on any other river/nallah. It is requested
to make other embankments (if any) on river/nallah on the latest surface plan to be submitted.
(Condition no. xxv): In the plan submitted by project authorities Safi Nala is not shown/ marked.
It is requested to show Safi Nala in surface plan to be submitted to Regional Office Ranchi.

2
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{Condition no. xxix): STP was not provided.

{Condition ne. xxx): Project proponent should submit copy of CTE issued by JSPCB angd
compliance status to CTE & CTO.

(Condition no. xxxi): Project authorities should submit the number of dust masks issued tq
workers in the year 2017 & 2018.

(Condition no. xxxii): Project authorities should submit the number of dust masks issued tg
workers in the year 2017 & 2018.

{Condition no, xxxiv): Project authorities should submit the copy of medical examination reports
(5 reports as a sample} showing the types of test conducted on employees (both regular and
contractual). (Condition no. xxxv): More efforts should be made by project authorities to
develop close thick canopy of the tree cover.

(Condition no. xxxvii): Massive plantation of native species must be developed between river
and the project.

(Condition no. xxxviii): Cross section of O/B dumps showing slopes of dumps may be submitted
to Regional Office Ranchi.

(Condition no. xxxix): Some of the catch drains was found silted and it was told to project
proponent to regularly clean the drains.

(Condition no. xliv): It was suggested to take all necessary precautions during blasting so that
adverse effects of blasting viz. flyrocks, ground vibration do not occur. It is also requested to
provide blasting design and pattern, stemming, explosives used per hole, total explosives blasted
per deiay, types of detonators used, burden, spacing, etc.

{Condition no. xlvi): Cross section of O/B dumps showing slopes of dumps may be submitted to
Regional Office Ranchi.

{Condition no. liii): It is requested to provide groundwater level in the nearby villages for last
five years.

(Condition no. lviii): Project Proponent should submit a copy of the mine closure plan to
Regional Office Ranchi.

(Condition no. lix): Project authorities should submit some documents supporting that consultation
with Panchayat and administration have been done for doing welfare measures under CSR.
(Condition no. Ix): It is requested to submit documentary evidence in support of implementation
of public hearing commitments.

Following conditions were partially complied but action initiated/work in progress:
(Condition v): Coal transportation was being done in the project by road. Project authorities
assured that after completion of railway siding there will not be any coal transportation by road.
(Conditionvi):Project authorities must make efforts to take CGWA/CGWB approval as soon as
possible.

(Condition no. Ivi): It was told to expedite the R&R of remaining PAFs.

General Conditions

Following conditions were partiallv complied:

(Condition no. i): Surface miner was being used in the project for wining coal. Project
authorities told they were using surface miner for coal wining in addition to shovel dumper
combination. However, prior approval for surface miner has not been taken from Ministry of
Environment, Forest & Climate Change.

{Condition no. iii): The level of particulate matter (PMs 5) ranges from 24 to 70 prg/m3. NAAQS-
2009 has not been followed. At some places in the mine spontaneous combustion was observed.
It was told to project authorities to make arrangements to stop the spontaneous combustion of
coal urgently.




(Condition no. iv): The level of particulate matter (PMys) ranges from 24 to 70 pg/m3.
Monitoring data of heavy metals such as Hg, As, Ni, Cd, Cr, etc. has not been submitted.
(Condition no. vi): At workshop discharge after oil & grease trap station, COD, O&G and TSS were
higher than prescribed limit. A natural nala was observed flowing in the project area. Coal dust/coal
was observed placed/dumped besides the nala. It was told to project authorities to stop placing coal
along the nala. Arrangements should also be made so that coal dust doesn’t goes into the nala.
(Condition mno. xiv): Project authorities have not submitted the copy of receipt of EC from
concerned Panchayat/ Zila Parishad, Municipal Corporation, etc.

(Condition no. xvi): Six monthly compliance reports for the year 2018 was not uploaded on
company’s website.

(Condition no. Xix): Project Proponent has not uploaded latest Environmental Statement on
company website.

Following conditions were being/reportedly complied but further action needed:

(Condition no. v): Project authorities should submit the number of ear plugs/muffs issued to
workers during last 3 years.

(Condition no. vii): Project Proponent should submit copy of Pollution under Control (PUC)
certificate of few vehicles (operating in the mines) as sample.

(Condition no. ix): Project Proponent should inform distribution of Protective Respiratory
Device from 2017 to till date.

(Condiﬁon no. x): Project authorities should submit the IME& PME conducted on contractual
workers. Also training on health and safety issues imparted to number of contractual workers
must be submitted.

(Condition no. xii): Project Proponent should submit year wise & item wise expenditure details
on Environmental activity Protection measures for last five years.

(Condition no. xiii): Project authorities should submit copy of EC advertisement in newspapers
showing date of publication & newspaper name to Regional Office.

(Condition no. xvii): Project authorities have not submitted half yearly compliance report for
May 2014 — September 2014, October 2014- March 15 & October 2015- March 16.

This issues with the approval of the Additional PCCF (Central).
Yours faithfully,

/

(Rajeev Ranjan)
Enclosure: As stated. Scientist ‘D’
Copy to:

/ 1. Scientist ‘E’, (Kind attention: Shri SK Srivastava), IA(Coal Mining), Vayu Wing, 3" floor, IA

divison, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhavan,
Jorbagh Road, Aliganj, New Delhi-110003 (for kind information and necessary action please).

2 The Member Secretary, JSPCB, T.A Divison Building, HEC Dhurwa, Ranchi. 834004.

3. Deputy General Manager & HOD (Environment), M/s Central Coalfields Ltd., Darbhanga
House, Ranchi. Jharkhand. Ranchi- 834001.

4, Project Officer, Piparwar OCP, Piparwar area, M/s Central Coalfields Ltd., Block- Tandwa,
District- Chatra, Jharkhand — 829201. (Action taken report/reply to the non complied/partially
complied conditions,other observations must be sent to Regional office, Ranchi within 15 days
of receipt of this letter).

Yours faithfully,

(Rajeev Ranjan)
Scientist ‘D’
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Ambient Air Quality Repon URL | TC78131820000121F
Report Release Date 30" November 2013 “Rel.No. ‘ YBAEELWAIUA/Nov.-18
Report '94 YBAEEURNC/1E - 11.-24/£AQ/01 7 Sample Description Ambient Air Quality ]
Sampling Dalg ) 24210 25" November, 2018 Project Name | Dakra Project (RANCHI)
Sampling Duration 24 hrs. Sarpling Site A CCL, Office, Manual Siding
.- ——— ——l ——— —— 1 . e - P ]
Name of Industry Lecations Site B | Monat Coal Washery Unit ;
. Work OrderNo. | ... |
Mis Environmental Care Organisation - - |
Near Pushpanjali Cinema Hall Vieather Condition | Clear
Shree Ram Road, K.D. Khalari, : - . =
P.0. - Khalari, Dist.- Ranchi Relative Humidity 69%
Jharkhand B .
- Avg. Ambient Temp. 27°C
Customer Ref. | Mr.Anand Jha h 7§A-Samp_|e drawn I;y Mr. Angad Munda & Team
S ling Locati [
Monitorea - SR el . NAAQS Industrial |
Parameters e T S Unite Area
’ Site A Site B ‘
Parucuiate Matter (PMIC) 1S 5182 Pan 23 687.66 481.88 Hg/m3 | 100 pg/m3
Parucuiate tater (PH25)  CPCB Guidebne 182.17 193.81 pg/m3 60 ug/m3
Ead iz il End of REDOH'"'"“
Remarks | Al vales are observed beyond the: orescribed limit B |
Note AL valves are expressecin as unit B - - - 1
The resuits Gsted refer only 1o e 167720 simple and apolicatle parameter B - .

b8 report. in hull o in pant shisl nt Lo wseg for advertising or 25 evice Ce i 2y counof lom

—_—

Thes report CanA0t be r¢p00uced o1t mhen in ol without the mree- per=.53:0n dAtre Lavincharge

The sampies coliectes snail be Sesro, 27 a7er 45 2355 Irom e Cate o ssue of the certficate unless specified atherwise ST e
The kabuiay of the laboratory s limies 12 "2 1eowczd amount - 7

All Gputes are subjectes 1o tne Ranc ) sdiction

— ———
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LABACCREDITED By Naho- al Accreduauon Board for Tmsnng & Cahbrahon Laboratory (NABL), New Delh:
Jharkhand State Poilution Control Board (JSPCB)

——

T S b T T =
Ambuent Air Qualny Repon URL | TC78131820000120F
e = H - - v i SES—— |
» fimrt Rclease Dale 30‘ November 2018 | Rel.No. YBAEEL/WAIL/A/Noy.-18 ‘
Report ID - YBAEEL;RNCHS H 7:uAAOJ(n | Sample Description Ambient Air Quality
Samplmg Dato 3'°- 2140 Novemben. 2018 Project Name Dakra Project (RANCHI)
Sampling Duration 24 hrs, ' Site A Mines Rescue Station 1
e e e B T Sampling T _P—
. Name of Industry o | locations | §|lg B Lions Club CISVF DulyAr ‘ffl_;;
Site C K.D.P.H. OHu:e
Mis Environmental Care Organisation [ WVV H)r . NL“‘ ....... -
Near Pushpanjali Cinema Hall & b — —
Shree Ram Road, K.D. Khalari, \Weather Condition Clear |
PO.- i, Dist- i e Sons .
Jhc:mh':::""' Dist- Ranchi, Relative Humidity 69% B
L ) Avg. Ambient Temp. | 27°C -
_ Customer Ref. Mr. Anand Jha Sample drawn by ~ Mr. Angad Munda & Team
Monilored ‘ Sampling Location NAAQS Industrial
itor ; ndustri
Parameters Method D T Units Area
Site A Site B | SiteC J ’
S e —— — S — 1 ——
Paruculaie Manier (PM10}) 15 516271 23 301.09 302.89 | 412.20 | pg/m3 [ 100 pg/m3
s o _— - |
Fanicslate Matter [PM25)  CPCS Guiceline 167.86 153.64 171.36 ‘ pg/m3 60 pg/m3
Ruphhhin End of Reponlll.l"l
i
Remarks | Allvalues are observed beyond th - prescribed fimt
" Note | All values are expressed in as unit. T "“
! : The re: resuls listed refer only to the tes: >3 s:"ple  and applicable paramet er. 1
& This vc@ 1 full of in part, shall not o used for advertising or as evidence in anycourtof law |
 This report cannot be rzcrotuced, except when in full, without the writlen » permission of the Lab In-charge R
The sampies collected snali be 0¢sc, ed aher 45 days from the date of issue of the certicate unless specihed otherwise .
Tine _The liabidity of the laborztory is bmite= 3 tne invoiced amount -
o Au Sisputcs are subjected 1o the r(av Junsgicion ) | w——
ey ———
AN R (. /}wgﬁ 8
o ‘ﬂl«Ty, - _ Y ] ] 7_-7~ Issued by |
____ Mukesh Singh e o AmitKumarSinha o __Umesh Das |
e Anayst | _ ___LabAnalyst R Tofhmmnno 1
~ Authorlzed Signatory
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Environmental Engineering Laboratory
ns-ae : -
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